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 My  hon.  friends  will  appreciate  that  it  is  not
 possible  for  me  to  do  what  they  ask  me  to
 do.  Yet,  as  Isaid,  there  is  always  scope  for
 economy.

 It  was  said,  in  my  own  ministry,  I  have
 not  done  anything.  When  I  first  took  charge
 of  this  ministry,  there  were  five  Secretaries,
 I  reduced  them  to  two.  Afterwards  one  had
 to  be  added  and  now  there  are  three.  It  is
 not  as  if  this  is  not  being  taken  into  account.
 I  have  also  reduced  a  lot  of  other  staff.  In
 the  excise  department  where  we  are  having
 this  self-assessment  method,  and  so  much
 staff  will  not  be  required,  it  is  not  possible
 to  put  out  all  the  staff  on  the  street.  They
 are  being  absorbed  elsewhere.  But  it  is  not
 possible  to  absorb  them  in  any  and  every
 department.  Redundant  staff  can  be  absorbed
 only  to  a  limited  extent.  To  say  that  nobody
 should  be  recruited  in  future  for  some  time
 is  not  a  realistic  proposition.  If  a  scientist
 is  required,  how  can  I  take  a  lay  man  into
 that  post  ?  A  _  scientist  will  have  to  be
 taken.  If  an  accountant  is  required,  I  can-
 not  take  an  excise  man  there.  There  are
 occasions  and  purposes  for  which  new  staff
 has  got  to  be  taken.  But  we  are  not  allow-
 ing  anybody  to  do  it  easily.  We  are  trying
 to  see  even  in  regard  to  leave  vacancies,
 whether  they  may  be  kept  vacant.  These  are
 the  methods  which  we  are  adopting.  We
 will  try  to  adopt  other  methods  also.  If  my
 hon.  friends  give  me  some  more  realistic
 suggestions,  I  will  certainly  thank  them  and
 assure  them  that  full  importance  and  atten-
 tion  will  be  given  to  them.  I  shall  be  obliged
 to  them  if  they  do  so,  instead  of  making

 such  vague  suggestions  to  me.

 6.35  hrs.

 DEMANDS*  FOR  GRANTS  ON
 ACCOUNT,  1969-70

 MR.  SPEAKER  :  The  question  is  :

 “That  the  respective  sums  not  exceed-
 ing  the  amounts  shown  in  the  third
 column  of  the  arder  paper,  be  granted  to
 the  President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1970,
 in  respect  of  the  heads  of  demands
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 entered  in  the  second  column  thereof
 against  Demands  Nos.  !  to  135."

 The  motion  was  adopted.

 (The  motions  for  Demand  for  Grants  (on
 Account),  1969-70,  whch  were  adupted
 by  the  Lok  Sabha,  are  repraduced  beluw—kd,)

 Demand  No.  I---Ministry  of  Defence.

 “That  a  sum  ‘not  exceeding
 Rs.  -29.51,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  3ist
 day  of  March,  1970,  in  respect  of
 ‘Ministry  of  Defence.

 Demand  No.  2—Defence  Services,  Effective—
 Army.

 “That  a  sum  not  exceeding
 Rs.  1,29,09,11,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3!st  day  of  March,  1970,  in  respcet  of
 ‘Defence  Services,  Effective—Army’.

 Demand  No.  3--Defence  Services,  Effective—
 Navy.

 “That  a  sum  not  exceeding
 Rs.  -7,81,96,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  toward  defraying
 the  charges  during  the  year  ending  on  the
 3lst  day  of  March  1970,  in  respect  of 99 ‘Defence  Services  Effective—Navy’.

 Demand  No.  4  —Defence  Services,  Effective
 Air  Force.

 “That  a  sum_  not  exceeding
 Rs.  32,95,27,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Defence  Services,  Effective—Air
 Force’.”

 Demand  No.  5—Defence  Services,  Non-
 effective.

 “That  a  sum  not  exceeding
 Rs.  5,46,67,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in  respect  of
 ‘Defence  Services,  Non-effective’.”’

 SMeved  with  the  recommendation  of  the  President.
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 Demand  No.  6—Ministry  of  Education  and
 Youth  Services.

 “That  a  sum  not  —  exceeding
 Rs.  20,74,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  4970  in  respect  of
 ‘Ministry  of  Education  and  Youth
 Services’.”

 Demand  No.  7—Education.

 “That  a  sum  not  exceeding  Rs.  10,04,39,000
 be  granted  to  the  President,  on  account,
 for  or  towards  defraying  the  charges
 during  the  year  ending  on  the  3ist  day  of Oy) March,  1970,  in  respect  of  ‘Education’,

 Demand  No.  8—Archaeology.
 “That  a  sum  not  exceeding  Rs.  26,93,000

 be  granted  to  the  President,  on  account,
 for  or  towards  defraying  the  ‘gharges
 during  the  year  ending  on  the  3ist  day  of Oy March,  1970,  in  respect  of  ‘Archaeology’.

 Demand  No.  9—Survey  of  India.

 “That  a  sum  not  exceeding
 Rs.  95,25,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 Charges  during  the  year  ending  on  the
 3lst  day  of  March,  1970,  in  respect  of
 ‘Survey  of  India’.”

 Demand  No.  0—Grants  to  Council  ef
 Scientific  and  Industrial  Research.

 “That  a  sum  not  exceeding
 Rs.  3,24,75,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Grants  to  Council  of  Scientific
 and  Industrial  Research’.”

 Demand  No.  i--Other  Revenue  Expenditure
 of  the  Ministry  of  Education  and  Youth
 Services.

 “That  a  sum  _  not  exceeding
 Rs.  67,16,000,  be  granted  to  the  Presi-
 dent,  on  acconnt,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Education  and  Youth
 Services’.”
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 Demand  No.  2—External  Affairs.

 “That  a  sum  not  exceeding
 Rs.  3,90,95,000  ७6.  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘External  Affairs’.””  ’

 Demand  No.  3—Other  Revenue  Expenditure
 of  the  Ministry  of  External  Affairs.

 “That  a  sum  not  exceeding
 Rs.  4,17,21,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 3lst  day  of  March,  1970,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the  Minis-
 try  of  External  Affairs’.”’

 Demand  No.  4—Ministry  of  Finance.
 “That  a  sum_  not  exceeding

 Rs.  51,66,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in  respect ony of  ‘Ministry  of  Finance’.

 Demand  No.  5—Customs.
 “That  a  sum_  not  exceeding

 Rs.  1,38,16,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in  respect $  95 of  ‘Customs’.

 Demand  No.  6—Union  Excise  Duties.
 “That  a  sum  not  exceeding

 Rs.  2,69,69,000  ७८  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Union  Excise  Duties’.”

 Demand  No.  7—Taxes  on  Income  includ-
 ing  Corporation  Tax  etc.

 “That  a  sum  not  _  exceeding
 Rs.  2,75,38,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in  respect
 of  ‘Taxes  on  Income  including  Corpora-
 tion  tax,  etc’.”

 Demand  No.  8—Stamps.
 “That  a  sum  not  exceeding
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 Rs.  88,88,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1979,  in  respect
 of  ‘Stamps’.”:

 Demand  No.  19—  Audit.
 “That  a  sum  not  exceeding

 Rs.  4,24,26,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Audit’.”

 Demand  No.  20—Currency  and  Coinage.
 “That  a  sum  not  _  exceeding

 Rs.  -2,92,10,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect $  95 of  ‘Currency  and  Coinage’.

 Demand  No.  2]—Mint.
 “That  a  sum  _  not  exceeding

 Rs.  55,06,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1970,  in  respect  of
 ‘Mint’.”

 Demand  No.  22—Kolar  Gold  Mines.
 “That  a  sum  not  exceeding

 Rs.  1,12,65,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3st  day  of  March,  1970,  in  respect
 of  ‘Kolar  Gold  Mines’.”

 Demand  No.  23—Pensions  and  other  Retire-
 ment  Benefits.

 “That  a  sum  not  exceeding
 Rs,  1,96,03,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  i2  respect
 of  ‘Pension  and  other  Retirement  Bene-
 fits’  Fide

 Demand  No.  24—Opium.
 “That  a  sum  not  exceeding

 Rs.  -3,55,19,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Opium’.”
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 Demand  No.  25—Other  Revenue  Expenditure
 of  the  Ministry  of  Finance.

 “That  a  sum  not  _  exceeding
 Rs.  6,41,37,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray.
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Finance’.”

 Demand  No.  26—Grants  in-aid  to  State
 and  Union  Territory  Governments.

 “That  a  sum  ‘not  exceeding
 Rs.  69,53,86,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Grants-in-aid  to  State  and  Union
 Territory  Governments’.”

 Demand  No.  27—Miscellaneous  Adjustments
 between  the  Central  and  State  and
 Union  Teritory  Governments.

 “That  a  sum  not  ezceeding
 Rs.  6,48,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 ‘Miscellaneous  Adjustments  between  the
 Central  and  State  and  Union  Territory
 Governments’.””

 Demand  No.  28—Pre-partition  payments.
 “That  a  sum  _  not  7  exceeding

 Rs.  30,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 ‘Pre-partition  payments’.”’

 Demand  No.  29—Ministry  of  Food,  Agricul-
 tare,  Community  Development  and
 Cooperation.

 “That  a  sum  not  exceeding
 Rs.  31,65,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 ‘Ministry  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation’.”

 Demand  No.  30—Agriculture.
 “That  a  sum  _  not  exceeding

 Rs.  1,77,00,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Agriculture’.”’

 Demaad  No.  3!—Payment  te  Indien  Council
 of  Agricaltaral  Research.

 “That  a  sum  _  not  exceeding
 Rs.  2,58,34,000  ७८.  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  38  day  of  March,  1970,  in
 ‘respect  of  ‘Payments  to  Indian  Council
 of  Agricultural  Research’.”

 Demand  No.  32
 “That  a  sum  not  exceeding

 Rs.  29,68,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res- ony) pect  of  ‘Forest’.

 Demand  No.  33—-Other  Revenuc  Expenditure
 of  the  Ministry  of  Feed,  Agricalture
 ‘Community  Development  and  Co-
 operation.

 “That  a  sum  _  not  exceeding
 Rs.  -7,60,16,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Food,  Agriculture,  Cam-
 munity  Development  and  Co-opera- 299 tion’.

 Demand  No.  34--Ministry  ef  Foreign  Trade
 and  Supply.

 “That  a  sum  snot  exceeding
 Rs.  23,33,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 onthe  3ist  day  of  March,  1970,  in
 respect  of  ‘Ministry  of  Foreign  Trade
 and  Supp’  ११९

 ‘pemand'No.  35—Supply  and  Disposals.
 “That  ~  sum  not.  .  exceeding

 Rs.  -71,08,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending

 om  the  3istiday  of  March,  11970,  in  res-
 “pest  of  ‘Supplies.aad  dispasais’.”
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 Demand  No.  36—¥Foreign  Trade.
 “That  a  sum  not  exceeding

 Rs.  5,47,76,000  06.  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-

 299 pect  of  ‘Foreign  Trade’.

 Demand  No.  37—Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Foreign  Trade
 and  Supply.

 “That  a  sum  not  exceeding
 Rs.  1,24,80,000  0८.  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3!st  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Foreign  Trade  and $  95 Supply’.

 Demand  No.  38—Ministry  of  Health  and
 Family  Planning  and  Works,  Housing
 and  Urban  Development.

 “That  a  sum  not  exceeding
 Rs.  12,05,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Ministry  of  Health  and  Family
 Planning  and  Works,  Housing  Urban 299 Development’.

 Demand  No.  39—Medical  and  Public
 Health.

 “That  a  sum  not  _  exceeding
 Rs.  3,99,94,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Medical  and  Public  Health’.”

 Demand  No.  40—Public  Works.
 “That  a  sum  not  exceeding

 Rs.  6,77,92,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Public  Works’.”

 ‘Demand  No.  4{—Stationery  and  “Printing.
 “That  a  sum  aot  exoeeding

 «Rs.  -2,37,01,000  be  gtanted  to  the  Presi-
 dent,  on  account,  fer  or  towands  .defray-
 ing  the  charges  during  the  year  ending



 285  DE.  on

 on  ths  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Stationery  and  Printing’.”

 Demand  No.  42—Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Health  and
 Family  Planning  and  Works,  Housing
 and  Urban  Development.

 “That  a  sum  not  exceeding
 Rs.  43,20,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Health  and  Family
 Planning  and  Works,  Housing  and  Urban
 Development’.””

 Demand  No.  43—Ministry  of  Home  Affairs.
 “That  a  sum  70.  exceeding

 Rs.  -29,19,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res- voy pect  of  of  ‘Ministry  of  Home  Affairs’.

 Demand  No.  44—Cabinet.
 “That  a  sum  not  _  exceeding

 Rs.  1,11,000,  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Cabinet’.””

 Demand  No.  45—Administration  of  Justice.

 “That  a  sum  not  exceeding
 Rs.  41,000  0८.  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respeet  of 999 ‘Administration  of  Justice’.

 Demand  No.  46—Police.

 “That  a  sum  not  =  exeeeding
 Rs.  9,66,02,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res- oy pect  of  ‘Police’.

 Demand  No.  47—Census.
 “That  a  sum  not  exceeding

 Rs.  26,31,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
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 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Census’.’’

 Demand  No.  48—Statistics.
 “That  a  sum  not  exceeding

 Rs.  62,03,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3l!st  day  of  March,  1970,  in  res-
 pect  of  ‘Statistics’.”

 Demand  No,  49—-Privy  Parses  and  Allowances
 of  Indian  Rulers.

 “That  a  sum  not  exceeding Rs.  45,000  be  granted  to  the  President, On  account,  for  or  toward  defraying  the
 charges  during  the  year  ending  on  the
 3Ist  day  of  March,  1970,  in  respect  of
 ‘Privy  Purses  and  Allowances  of  Indian
 Rulers’.”"

 Demand  No.  50  Territorial  and  Political
 Pensions.

 “That  a  sum  not  exceeding
 Rs.  +3,16,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3Ist  day  of  March,  1970,  in  respect  of
 ‘Territorial  and  Political  Pensions’.”

 Demand  No.  5!—Delhi.

 “That  a  sum  not  exceeding
 Rs.  7,21,65,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  Delhi’.”

 Demand  No.  52—Chandigarh.
 “That  a  sum  _  not  exceeding

 Rs.  98,14,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 changes  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 “Chandigarh’.”

 Demand  No  53—Andaman  and  Nicobar
 Islands

 “That  a  sum  _  not  _  exceeding
 Rs.  1,30,71,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Andaman  and  Nicobar  Islands’,”
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 Demand  No.  54—Tribal  Areas.
 “That  a  sum  not  _—  exceeding

 Rs.  4,24,07,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in 8  १३ respect  of  ‘Tribal  Areas’.

 Demand  No.  55—Dadra  and  Nagar  Haveli
 Area.

 “That  a  sum  ‘not.  exceeding
 Rs.  10,71,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3st
 day  of  March,  1970,  in  respect  of  ‘Dadra
 and  Nagar  Haveli  Area’.”’

 Demand  No.  56—Laccadive,  Minicoy  and
 Amindivi  Islands.

 “That  a  sum  not  _—  exceeding
 Rs.  20,16,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 ‘Laccadive,  Minicoy  and  Amindivi
 Islands’.’”’

 Demand  No,  57-—Other  Revenue  Expenditure
 Of  the  Ministry  of  Home  Affairs.

 “That  a  sum  not  exceeding
 Rs.  1,86,73,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Othe  Revenue  Expenditure  of  the 299 Ministry  of  Home  Affairs’.

 Demand  No.  58—Ministry  of  Industrial  De-
 velopment,  Internal  Trade  and  Company
 Affairs.

 “That  a  sum  not  exceeding
 Rs.  14,49,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 ‘Ministry  of  Industrial  Development, >  99 Internal  Trade  and  Company  Affairs’.

 Demand  No.  59—Indastries.
 “That  a  sum  net  exceeding

 Rs.  81,19,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1970,  in  respect  of
 ‘Industries’.

 i)
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 Demand  No.  60—Salt.
 “That  a  sum  not  exceeding

 Rs.  10,72,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1970,  in  respect  of
 ‘Salt’.””

 Demand  No.  6l—Other  Revenue  Expendituie
 of  the  Ministry  of  Industrial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs.

 “That  a  sum  _  not  exceeding
 Rs,  2,48,26,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Industrial  Development,  In-
 ternal  Trade  and  Company  Affairs’,”

 Demand  No.  62—Ministry  of  Information  and
 Broadcasting.

 “That  ai  rum  not  exceeding
 Rs.  3,97,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3]  day  of  March,  1970,  in  respect  of
 ‘Ministry  of  Information  and  Broad-
 casting’.””

 Demand  No.  63—Broadcasting.
 “That  a  sum  not  _  exceeding

 Rs.  -1,98,76,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in
 respect  of  ‘Broadcasting’.”

 Demand  No.  64—Other  Revenue  Expenditure
 of  the  Ministry  of  Information  and
 Broadcasting.

 “That  a  sum  not  exceeding
 Rs.  1,07,96,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Information  and  Broadcast-
 ing  *  99

 Demand  No.  65—Ministry  of  Irrigation  and
 Power.

 “That  a  sum  not  exceeding  Rs.  6,52,000
 be  granted  to  the  President,  on  account,
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 for  or  towards  dcfraying  the  charges
 ‘during  the  year  ending  on  the  3ist  day  of
 March,  1970  in  respect  of  ‘Ministry  of
 Irrigation  and  Powcr’.”

 No.  66—Multi-purgose  River
 Sche  mes.

 “That  a  .sum  not  .  exceeding
 Rs.  36,24,000  {be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  -defray-
 ing  the  charges  during  the  year  ending  on
 the  3l  st  day  of  March,  1970,  in  respect
 of  ‘Multi-purpose  River  Schemes’.”

 Demand  No.  67—Other  Revenue  Expenditure
 of  the  Ministry  of  Irrigation  and  Powcr.

 “That  a  sum  not  excecding
 Rs.  I,57,30,000  be  granted  tp.  the  Presi-
 dent,  on  account,  for  or  .towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  Margh,  1970,  in  respect.
 of  ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Irrigation  and  Power’.”

 Demand  No.  68--Ministry  of  Labour,  Ew-
 ployment  and  Rehabilitation.

 “That  a  sum  not  excceding
 Rs,  14,12,000  be  granted  to  the  President,
 on  account,  for  or  towards.  defraying  the
 charges  during  the  ycar  ending  on  the
 3ist  day  of  March,  1970,  in’  respect  of
 ‘Ministry  of  Labour,  Employment  "and
 Rehabilitation’.

 Demand  No.  69—Dircctor  General,  Mines
 Safety.

 “That  a  sum  not  excecding  Rs.  971,000,
 be  granted  to  the  President,  on  account,
 for  or  towards  defraying  the  charges
 during  the  ycar  ending  on  the  3lst  day  of
 March,  ‘1970,  in  respect  of  ‘Director
 General,  Mines  Safety’.

 Demand  No.  70--Labour  and  Employment .
 “That  a  sum  not  exceeding

 Rs,  2,74  09,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in  respect
 of  Expenditure  on  ‘Labour  and  Employ- omy ment’.

 Demand  No.  7i—Expeudilure  on  Displaced
 Persons.

 “That  a  sun  nyt  caceeding
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 Rs.  +3,10,68,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in.  respec
 of  ‘Expenditure  on  Displaced  Persons’.”’  ६

 Decmaud  No.  72—Other  Revenuc  Expenditure
 of  the  Ministry  of  Labaur,  Employment
 and  Rehabilitation

 “That  a  sum  not  excceding  Rs.  -1,44,000-
 be  grantcd  to  the  President,  on:  account,
 for  or  towards  defraying  the  charges  dur-
 ing  the  ycar  ending  on  the  3ist  day  of
 March,  1970,  in  respect  of  ‘Other  Reve-
 nuc  Expenditure  of  the  Ministry  of
 Labour,  Employment  and  Rebabitita-
 tion’.”

 Demand  No.  73—Ministry  of  Law.

 “That  “a  sum  =  ‘not’  “exceéding
 Rs.  14,42,000  be  granted  to  the  Presi-
 dent,  on  account;  for°or  towards  deffay-":
 ing  the  charges  during  the  ycar  ending  on
 the  3Ilst  day  of  March,  1970,  in’  respect
 of  ‘Ministry  of  Law’.”

 Demand  No.  74—  Other  Revenue  Expenditure
 of  the  Ministry  of  Luw

 “That  a  sum  not  exceeding
 Rs.  33,71,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3st  day  of  March,  1970,  in  respect  of
 ‘Other  Revenye  Expenditure  of  the
 Ministry  of  Law’.”

 Demand  No.  75—Ministry  of  Petroleom  and
 Chemicals  and  Mines  and  Metals.

 “That  a  sum  not  exceeding  Rs.  8,74,000
 be  granted:  to  the  President,  ‘on  accoum,
 for  oc  towards  defraying  the  chargcs
 during  the  ycar  ending  on  the  3!st  day  of
 March,  1970,  in  respect  of  “Ministry  of
 Petroleum  and  Chemicals  and  Mines.  and
 Metals’.””

 Demand  No.  76  —Gcological  Survey.

 “That  a  sum  not  —  exceeding
 Rs:  -1,68,56,000  be  granted  to  the  Presi-
 dent,  op  account,  for  or  towards  defray-
 ing  the  charges  during.  (he  ygar  ending  on
 the  3fst  day  of  March,  1970,  in  respect
 of  ‘Geological  Survey’.””
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 Demand  No.  वान  Other  Revenue  Expenditure
 of  the  Ministry  of  Petralpum  and
 Chemicals  aad  Mines  and  Metals.
 “That  a  sum  not  exceeding  Rs.  2,65,33,000

 be  granted  to  the  President,  on  account,
 for  or  towards  defraying  the  charges
 during  the  year  ending  on  the  3ist  day
 of  March,  1970,  in  respect  of  ‘Other
 Revenuc  Expenditure  of  the  Ministry  of

 lsum  and  Chemicals  and  Mines  and
 Metals’.”

 Demand  No  78&>Ministry  of  Shipping.  and
 Frapsport

 “That  a  sum  fot  excoéding
 झ  23,44,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  défray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Ministry  of  Shipping  and  Transport’.”

 Demand  No.  79—Roads.
 “That  a  sum  not  _—  exceeding

 Rs.  3,33,63,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Roads’.”

 Demand  No  80—Mercantile  Marine.
 “That  a  sun  not  exceeding

 Rs.  -49,61,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 “Mercantile  Marine’.”

 Demand  No.  8l—Lighthouses  and  Lightships.
 “That  a  sum  not  exceeding

 Rs.  24,00,000  be  granted  to  the  Presi-
 dent,  op  account,  for  or  towards  defray-
 ing  the  charger  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect

 ‘Lighthouses  and  Lightships’.”

 Demand  No.  82—Other  Revenue  Expenditure
 of  the  Ministry  of  Shippiag  and  Trans-
 port

 “That  a  sum  not  excecding
 Rs.  /51,59,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  ycar  cnding  on  the
 3ist  day  of  March,  1970,  in  respect  of
 ‘Other  Revenuc  Expenditure  of  the
 Ministry  of  Shipping  and  Transport’.”
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 Demand  No.  83-~Ministry  of  Steel  and
 Heavy  Engineering

 “That  a  sum  not  exceeding
 Rs.  3,80,000  be  granted  to  the  President
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970  in  respect  of
 ‘Ministry  of  Steel  and  Heavy  Engineer-
 ing’.”

 Demand  No  84—Other  Revenue  Expenditure
 of  the  Ministry  of  Steel  and  ‘Heavy
 Engineering.

 “That  a  sum  not  exceeding
 Rs.  26,74,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3\st  day  of  March,  1970  in  respect  of
 ‘Other  Revenuc  Expenditure  ‘of  the
 Ministry  of  Steel  and  Heavy  Engineer-
 ing’.”

 Demgnd  No.  85—Ministry  of  Tourism  and
 Civil  Aviation

 “That  a  sum  70.  exceeding
 Rs.  3,93,000  be  granted  to  the  President
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1970,  in  respect  of
 Ministry  of  Tourism  and  Civil  Avia-

 tlon

 Demand  No.  86—Meteorology.
 “That  a  sum  not  exceeding

 Rs.  78,33,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  of  March,  1970,  in  respect  of
 Meteorology’.”

 Demand  No.  87—Aviation.

 “That  a  sum  not  —  exceeding
 Rs.  2,7i,24,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970  in  res-
 pect  of  ‘Aviation’.”’

 Demand  No.  88—Other  Revenue  Expenditure
 of  the  Ministry  of  Tourism  and  Civil
 Aviation.

 “That  a  sum  not  excecding
 Rs.  -46,01,000  be  granted  to  the  President,
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 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3st  day  of  March,  1970  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Tourism  and  Civil  Avia-
 tion’.”

 Demand  No.  89--Depattment  of  Atomic
 Energy.

 “That  a  sum  not  exceeding
 Rs.  7,0i,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the

 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1970,  in  respect  of
 ‘Department  of  Atom‘c  Energy’.””

 Demand  No,  90-  Other  Revenue  F:xpenditure of  the  Department  of  Atomic  Energy.

 “That  a  sum  not  excecding
 Rs.  3,42,12,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charees  during  the  year  ending
 on  the  3Ist  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Revenue  Expenditure  of
 the  Department  of  Atomic  Energy’.”

 Demand  No.  9!—Department  of  Communi-
 cations.

 “That  9  sum  not  exceeding
 Rs.  +3,17,000,  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3Ist  day  of  March,  1970,  in  respect  of
 ‘Department  of  Communications.”

 Demand  No.  92-—Overseas  Communications
 Service.

 “That  a  sum  not  exceeding
 Rs.  47,51,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3st  day  of  March,  1970,  in  respect  of
 “Overseas  Comihunications  Services’.””

 Demand  No.  93—Posts  and  Telegtaphs
 (Working  Expanses

 “That  a  sum  not  ékxcébding
 Rs.  36,13,84,000  ८  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray:
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970  in  res
 pect  of  ‘Posts  and  Telegraphs  (Working
 Expansts)’.””
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 Demand  No.  94—Posts  and  Telegraphs—
 Dividend  to  General  Revenues,  Appro-
 Dilation  of  Reserve  Funds  and  Repay- ments  of  Loans  from  General  Revenues

 “That  a  sum  not  _—  exceeding
 Rs.  5,66,25,000  0९  granted  to  the  Presi+
 dent,  on  account,  for  of  towards  0९8५५
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res.
 pect  of  ‘Posts  and  Telegraph—Dividend
 to  General  Revenues,  Appropriation  of
 Reserve  Funds  and  Repayments  of  Loans
 from  General  Revenues’."’

 Demand  No.  95—Other  Revenue  Expenditure
 of  the  Department  of  Cummunications.

 “That  a  sum  ‘not  exceeding
 Rs.  6,27,000  be  granted  to  the  President,
 on  account,  for  or  towatds  defraying
 the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Other  Revenue  Expenditure  of  the
 Department  of  Communications’.”

 Demand  No.  96—Department  of  Parliamen-
 tary  Affairs.

 “That  8  sum_  not  exceeding
 Rs.  1,52,000  be  granted  to  the  President,
 on  account,  for  or  towards  defrayihg  the
 charges  during  the  year  ending  on  the
 39५  day  of  March,  1970,  in  respect  of
 ‘Department  of  Parliamentary  Affairs’.””

 Demand  No.  97-—Department  of  Soela}  Wel-
 fare

 “That  a  sum  not  _—  exceeding
 Rs.  -3,30,000,  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 ‘Bist.  day  of  March,  1970  in  respect  of
 ‘Department  of  Social  Welfare’.”

 Demand  No.  98—Other  Revenue  EXpénditure
 of  thé  Department  of  Social  Welfare.

 “That  a  sum  not  exceéding
 Rs.  75,66,000  be  granted  to  the  President
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  On  the
 38  day  of  March,  1970,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Departimént  of  Sociai  Welfate’.”

 Demand  No.  99—Plansing  Commission.
 ‘That  a  sin  «hot  ~—eextéeding

 Rs,  26,32,000  छट  granted  to  the  President,
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 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  2Ist  day  of  March,  1970,  in  respect
 of  ‘Planning  Commission’.”’

 Demand  No.  00—J.0k  Sabha
 -  “That  a  sum  not  exceeding

 Rs.  31,35,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the.  charges  during  the  year  ending  on
 the  3Ist  day  of  March,  1970,  in  respect
 of  ‘Lok  Sabha’.”’

 Demand  No.  0!—Rajya  Sabha.
 “That  a  sum  not  excceding

 Rs.  -12,94,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Rajya  Sabha’.”

 Demand  No.  402—Seecrctariat  of  the  Vice-
 President.

 “That  a  sum  not  exceeding
 Rs.  50,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Secretariat  of  the  Vice-President’.”

 Demand  No.  03—Defence  Capital  Outlay
 “That  a  sum  not  exceeding

 -Rs,  21.83,67,000,  be  granted  to  the  Presi-
 “dent,  on  account,  for  or  towards  defray-

 ing  the  charges  during  the  year  ending
 on  the  3!st  day  of  March,  1970  in  res-
 pect  of  ‘Defence  Capital  Outlay

 Demand  No.  04—Capital  Outlay  of  the
 Ministry  of  Education  and  Youth  Ser-
 vices

 “That  a  sum  not  exceeding
 Rs.  -1,21,09,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  ‘during  the  year  endirig  on
 the  ist  day  of  March,  1970  in  respect
 of  ‘Capital  Outlay  of  the  Ministry  of

 ‘Education  and  Youth  Services*.”

 Demand  No.  05—Capital  Outlay  on  the
 India’  Sccurity  Press.

 “That  a  sum  =  not  exceeding
 Rs.  41.09,000,  be  granted  to  the  Presi-
 dent.  on  account,  for  or  towards  defray-
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 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1970,  in  respect
 of  ‘Capital  Outlay  on  the  India  Security
 Press’.””

 Demand  No.  06--Capital  Outlay  on  Cur-
 rency  and  Coinage.

 “That  a  sum  not  exceeding
 Rs.  2,59,37,000  he  granted  on  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  359  day  of  March,  1970,  in  respect
 of  ‘Capital  Outlay  on  Currency  and
 Coinage’.

 Demand  No.  07—Capital  Outlay  on  Mints.
 “That  oa  sum  Not  exceeding

 Rs.  8,38,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  the  3lst
 day  of  March,  1970,  in  respect  of
 ‘Capital  Outlay  on  Mints’.”*

 Demand  No.  08—Capital  Outlay  on  Kolar
 Gold  Mines.

 “That  a  sum  not  _—  exceeding
 Rs.  20,98,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 35  day  of  March,  1970,  in  respect  of
 ‘Capital  Outlay  on  Kolar  Gold  Mines’.””

 Demand  No.  09--Commuted  Value  of  Pen-
 sions.

 “That  a  sum  not  _—  exceeding
 Rs.  /,00,47,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Commuted  Value  of  Pensions’.”

 Demand  No.  0--Other  Capital  Outlay  of
 the  Ministry  of  Finance.

 “That  oa:  sum  not  exceeding
 Rs.  32,00,000  be  granted  to  the  Presi-
 dent,  on  account.  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3Ist  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Capitai  Outlay  of  the
 Ministry  of  Finance’.”’

 Demand  No.  4!—Capital  Outlay  on  Grants
 to  State  Governments  for  Develop-
 ment.

 “That  a  sum  not  exceeding
 Rs.  5,83,01.000  be  granted  to  the  Presj-
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 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Grants  to
 State  Governments  for  Developments’.”

 Demand  No.  2—Loans  and  Advances  by
 the  Central  Government.

 “That  a  sum  not  exceeding
 Rs.  90,62,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3Ist  day  of  the  March,  1970,  in  respect  of
 ‘Loans  and  Advances  by  the  Central oe Government’.

 Demand  No.  43—Purchase  of  Foodgrains
 and  Fertilisers.

 “That  a  sum  not  exceeding
 Rs.  67,20,30,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  970  in  res-
 pect  of  ‘Purchase  of  Foodgrains  and
 Fertilisers’.

 Demand  No.  114—Other ter  Capital  Outlay  of
 the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-opera-
 tion.

 “That  a  sum  not  exceeding
 Rs.  -9,40,01,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Food,  Agriculture,  Commu-
 nity  Development  and  Co-operation’.

 Demand  No.  !5—Capital  Outlay  of  the
 Ministry  of  Foreign  Trade  and  Sup-
 ply.

 “That  a  sum  _  not  exceeding
 34,77,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3Ist  day  of  March,  1970,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of
 Foreign  Trade  and  Supply’.

 Demand  No,  6—Delhi  Capital  Outlay.
 “That  a  sum  not  exceeding

 Rs.  /,17,29,000,  be  granied  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
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 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Delhi  Capital  Outlay’.””

 Demand  No.  7—  Capital  Outlay  on  Public
 Works.

 “That  a  sum  _  not  exceeding
 Rs.  1,50,49,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Public
 Works’."”

 Demand  No.  !8~Other  Capital  Outlay  of
 the  Ministry  of  Health  and  Family
 Planning  and  Works,  Housing  and
 Urban  Development.

 “That  a  sum  not  exceeding
 Rs.  +3,31,63,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Health  and  Family  Planning
 and  Works,  Housiog  and  Urban  Deve-
 lopment’.’’

 Demand  No.  9—Capital  Outlay  in  Union
 Territorses  and  Tribal  Areas.

 “That  a  sum  not  _—  exceeding
 Rs.  4,14,37,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  in  Union  Terri-
 tories  and  Tribal  Areas’.”

 Demand  No.  20—Other  Capital  Outlay  of
 the  Ministry  of  Home  Affairs.

 “That  a  sum  not  exceeding
 Rs.  8,00,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1970,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Ministry
 of  Home  Affairs’.””

 Demand  No.  2I—Capital  Outlay  of  the
 Ministry  of  Indostrial  Development,
 Internal  Trade  and  Company  Affairs.

 “That  a  sum  not  exceeding
 Rs.  77,39,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
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 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  of  the  Ministry
 of  Industrial  Development,  Internal
 Trade  and  Company  Affairs’.”

 Demand  No.  22—Capital  Outlay  of  the
 Ministry  of  Information  and  Broad-
 canting.

 “That  a  sum  not  exceeding
 Rs.  86,34,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the:  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect of  ‘Capital  Outlay  of  the  Ministry
 of  Information  and  Broadcasting’.”’

 Demand  No.  23—  Capital  Outlay  on  Multi-
 purpose  River  Schemes.

 “That  a  sum  not  exceeding
 Rs.  -3,41,76,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Multipurpose
 River  Schemes’.”

 Demand  No.  24—Other  Capital  Outlay  of
 the  Ministry  of  Irrigation  and  Power.

 “That  a  sum  _  not  exceeding
 Rs.  4,02,31,000  be  granted  to  the  Presi-
 dent,  on  aecount,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Irrigation  and  Power’.

 Demand  No.  25—Capital  Outlay  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation.

 “That  a  sum  not  exceeding
 Rs.  90,68,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  of  the  Ministry
 of  Labour,  Employment  and  Rehabili-
 tation’.””

 Demgnd  No.  26—Capital  Outlay  of  the
 Ministry  of  Petroleum  and  Chemicals
 ang  Mines  and  Metals.

 “That  8  sum  not  exceeding
 Rs.  17,19,70,000  be  granted  to  the  Presi-
 dent,  on  account,  for  of  towards  defray-
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 ing  the  charges  during  the  year  ending on  the  3lst  diy  of  March,  1970  in  res-
 pect  of  ‘Capital  Outlay  of  the  Ministry
 of  Petroleum  dnd  Chémitals  and  Mines
 and  Metais’.””

 Demand  No.  27—Capital  Outlay  on  Roads.
 “That  a  sum  not  -  exceeding

 Rs.  7,77,47,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3Jst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Roads’.”

 Demand  No.  28—Capital  Outlay  on  Ports.
 “That  a  sum_  not  exceeding

 Rs.  1,00,55,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Ports’.”’

 Demand  No.  29—Other  Capital  Outlay  of
 the  Ministry  of  Shipping  and  Trans-
 port.

 “That  a  sum  not  -  exceeding
 Rs.  1,11,43,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Shipping  and  Transport’.””

 Demand  No.  30—Capital  Outlay  of  the
 Ministry  of  Steel  and  Heavy  Engi-
 neering.

 “That  a  sum  not  _  exceeding
 Rs.  28,50,75,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March.  1970,  in  res-
 pect  of  ‘Capital  Outlay  of  the  Ministry
 of  Steel  and  Heavy  Engineering’.”

 Demand  No.  3i—Capital  Outlay  on  Avia-
 tion.

 “That  a  sufn  ndt  exceeding
 Rs.  -2.13.42,000  be  granted  to  the  Presi.
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Avigtion’,””
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 Demapd  No.  32-—Other  Capital  Outlay  of
 the  Ministry  of  Tourism  and  Civil
 Aviation.

 “That  a  sum  not  exceeding
 Rs.  91.69.000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  ycar  ending
 on  the  3ist  day  of  March,  1970  in  res-
 pect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Tourism  and  Civil  Aviation’.”’

 Demand  No.  33—Capital  Outlay  of  tbe
 Department  of  Atomic  Energy.

 “That  a  sum  =  not  —  eacceding
 Rs.  7,62,50,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  of  the  Depart-
 ment  of  Atomic  Energy’.”*

 Demand  No.  34—Capital  Outlay  on  Posts
 and  Telegraphs  (Not  met  from  Revenue).

 “That  a  sum  ‘not  exceeding
 Rs.  -9,61,67,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Capital  Outlay  on  Posts  and
 Telegraphs  (Not  met  from  Revenue)’.”

 Demand  No.  35--Other  Capital  Outlay  of
 the  Department  of  Communications.

 “That  a  sum  not  exceeding
 Rs.  74,97,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1970,  in  res-
 pect  of  ‘Other  Capital  Outlay  of  the
 Department  of  Communications’,”

 6.35,hrs.

 APPROPRIATION  (VOTE  ON  ACCOUNT)
 BILL*,  1969.

 THE  DEPUTY  PRIME  MINISTER
 (SHRI  MORARJI  DESAI):  Sir,  l  beg  to
 move  for  leave  to  introduce  a  Bill  to  provide
 for  the  withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  India  for
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 the  services  of  a  part  of  the  financial  year
 1969-70.

 MR.  SPEAKER :  The  question  is  :

 को  शिव  चन्द्र  का  (मधुबनी)  :  प्रत्यक्ष
 महोदय,  मैंने  आपको  सूचित  किया  है  कि  मैं  इस
 बिल  का  इंट्रोडक्शन  स्टेज  पर  विरोध  करना

 चाहता  हूँ  ।

 MR.  SPEAKER:  The  Demands  have
 just  now  bcen  voted  and  the  money  granted.

 The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the  services
 of  a  part  of  the  financial  year  1969-70".

 The  motion  was  adopted.

 SHRI  MORARJI  DESAI  :
 duce**  the  Bill.

 Sir,  I  beg  to  movet  :
 “That  the  Bill  to  provide  for  the  with-

 drawal!  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  India  for  the
 services  of  a  part  of  the  financial  year
 ‘1969-70,  be  taken  into  consideration.”

 Sir,  I  intro-

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Bill  to  provide  for  the  with-

 drawal  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  India  for  the
 services  of  a  part  of  the  financial  year
 1969-70,  be  taken  into  consideration.”

 The  motion  was  adopted,

 MR.  SPEAKER  :  The  question  is  :
 “That  clauses  2  and  3  stand  part  of

 thg-Bill.”

 The  motion  was  adopted,
 Clauses  2  and  3  were  added  to  the  Bill,

 The  Schedule  was  added  tv  the  Bill.
 Clause  tL  the  Enacting  Formula  and  the

 Titte  were  added  ta  the  bili.

 SHRI  MORARJI  DESAI  :  Sir,  |  move  :
 ‘That  the  Bill  be  passed.” *  Published  in  Gazette  of  India  Extraordinary,  Part  I  Section  2,  dated  143.69. **  Introduced  with  the  recommendation  of  the  President

 {Moved  with  the  recommendation  of  the  President,


